ACT No. XIV or 1947

[Passsp BY THm INDIAN LEGISLATURE]

(Reaaweé the asaent of the Governor General on the 11th MMch 194’7)

An Act to make provision for the mvestxgahon and’
sottlement of industrial disputes, and for certain ofher \
Purposes, _ ] ’

HEREAS it is expedient to make provision for the

investigation and settlement of industrial disputes,
and for certain other purposes hereinafter a.ppea,r-
ing; Tt is hereby ena.cted as follows i—

sy CHAPTER, I

sk o g Pl Grefre
E.Pnhmmary o 3(;:;* gpre RS j f’
(1 ) This Aot may be calledfthe Industrial?Dis- Bhoztﬁla,. ;;i::i !
putes: Aot 1947. and

comm enges

A (2) Itsextends to the whole of Brltlsh India. !

\\ ourt (3) It shall come into foroe/on the first day of Apnl
V1

Y

. 2. Inthis Aot unless thera iy anything repugnans pennitions,
in the subjeet ar econtext,— ﬁ\e e e s

\(a,) ‘¢ appropriate Government >’ means— . : }Aﬁ =

() jn.xelation ta any industrial dispute con-
,é?qrm;).g any}industry carried on byor under the |
“auﬁhom’sy of the Central Gavernment, by the Federal - ;
{ Railway Authority] or by 8 railway company s .
*’;fg)peratng a, Federal- Raxlway in relatmm o an fm
industrial dlspute congerningid mine, 011ﬁ»31d:1 ar'a /. R
major port, the Central Government and BN

(#8) it retation to any other mdustrlal dmpute, '
the Provmcml Government ;

l
5\ }
- !

P

() award ” means an interim or final doterminal 7
tion by an Indubtna,l Tribunal of any mdustmal dlspute\__ ‘
or of any question relatmg thereto ; i

(c) ““ Board ” means a Board, of (‘onoﬂlatlon con‘:u \"-\_
tuted under this Aet; -

. (d). ““ eonciliation officer ” means a oonclhatlon
officer appointed under this Act ;

(e) ““ conciliation proceeding >’ means any proceed-.
T ing held by conoxhablon officer or Board under this -
Act;

{f) ““ Court ” mieans a Court of {I. gj_nqun'y eonstltuted

under this Act;
‘ (9) “ employer means—

() in relation to an industry carried on by or
under the authority of any department of a Govern-
ment in British India, the authority presorlbed in
this behalf, or where no authority is prescribed, the
head of the department ;

(41) in relation to an mdustry carried on byor
on bhehalf of a local authority, the chlef executive
. officer of that authorlty ;

Price anna 1 or 1¥d.
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Industrial Disputes

(h) ¢ Federal Railway ’’ has the same meaning
88 in the Government of India Act, 1935 ;

{¢) a person shall be deemed to be mdependent ?
for the purpose of his appointment as the chairman or
other member of a Board, Court or Tribunal, if he is
unconnected with the industrial dispute referred to such
Board, Court or Tribunal or with any lndustry directly

, a.ﬁ'eoted by such d1spute

" (j) “industry ** means any busmess trade, under-

[Aow HE V.

taking, manufacture or calling of employers and includes *

any calling, service, employment, handicraft, or indus.
trial occupation or avocation of workmen ;

(k) ““ industrial dispute ’ means any dispute or
difference between employers and employers, or between
smployers and workmen, or between workmen and
workmen, which is connected with the employment or
non-emploeyment or the terms of employment or with
the conditions of labour, of any person ;

(1) ““lock-out " means the closing of a place of em.-
ployment, or the suspension of work, or the refusal by
an employer, to . continue to employ any nuvmber of
persons employed by him ;

{m) “prescribed” means prescribed by rules ‘made
under this Act ;
(») ““ public utility service > means—
{¢) any railway service ;

o (#9) any section of an industrial establishment,
on the working of which the safety of the establish-
- ment or the workmen employed therein depends ;

(i) any postal, telegraph or telephone service

(iv) any industry thh supplies power, light
or water to the public;

» (v) any system of public conservancy or
sanitation ;

(v¢) any industry specified in the Schedule

which the appropriate Govemment may, if satisfied - -
- that public emergency or public interest so requires,

by notification in the official Gazette declare to be a
public utility service for the purposes of this Act,
for such period as may he specified in the
notification :

Provided that the period so specified shall not, in

the first instance, exceed six months but may, by a
like notification, vba extended from time to time, by any

period 1ot exceeding six months, at any one time if in

the opinion of the appropriate Government public
emergenacy or publie interest requires such extension

(o) * raﬂway oompany ’ means a railway. company

IX of 1890. ag defiaed in section 3 of the Indian Railways Act;, 1890;;

_the course of a.coneiliation prooeedmg ;

- Ap) “ settlement »’ means & setitlement arrwed ab in
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i . o (g) “strike " means a cessation of work by a body
: of persons employed in any industry acting in combina-
tion, or a eoncerted refusal, or a refusal under a commnn
understanding, of any number of persons who are. or
bave been so employed to continue to work or to accept
employment ; v : :
{(r) “Tribunal” means sn Industrial Tribunal
congtituted -under .this Act ; R '
. {s) * workman ”’ means any person employed (in-
cluding an apprentiee)-in any industry to do any
gkilled or unskilled manual or clerical work for
hire or reward and includes, for the purposes of
any proceedings under this Act in relation to an
industrial dispute, a workman discharged during that
dispute, but does not include any person employed in.
the naval, military or air service of the Crown.

CHAPTER 11

Authorities under this Act

3. (I) In the case of any industrial establishment Works Committes.
in which one hundred or more workmen are employed or -
have been eriployed on any day in the preceding twelve
months, the appropriate Government may by general
or special order require the employer to constitute
in the prescribed manner a Works Committes
. consisting of revpresentatives of employers and
workmen engaged in the establishment so however
that the number of representatives of workmen
on the Committee shall not be-lesg than the number
of representatives of the empioysr. The representa-
tives of the workmen shall be chosen: in the prescribed
manuer from among the workmen engaged in the estab-
" lishment and in consultation with their trade union,
L . if any, registered under the Indian Trade Unions Act,
X VIof1928 1926. - - -
S (2) It shall be the duty of the Works Committes
- to promote measures for s@guring and preserving amity
- and geod relations bebwer e employer and workmen
and, to that end. to @a%nent upon matters of their
common interest or concern and endeavour to compose
- any maberial difference of opinion in respeet of such
maj};isers. :
#~@. (1) The appropriate Government may, by noti- Ooneiliation
fication in the official Gazette, appoint such number of officers.
. persons as it thinks fit, to be conciliation officers,
. charged with the duty of mediating in and promoting
_ ‘the settlement of industrial disputes. : . , :
.7 (2) A conciliation officer may. be appointed for & = - T
specified ares or for specified industries in a specified ' i
. area of for one or more specified industries and eithor
perma,ne;ltly 1<1)1? for a limitedeeriod. ‘
N 5. (I) The appropriate Government may ds oecasion - reili .
- -arises by notification in the official Gazette constitute Bf?}'f? ot Conollia- B
- & Board of Conciliation for promoting the settlen_ent of o '
" an industrial dispute. o ’
. (2) A Board shall consist of a chairman and two
v four other members, as the appropriate Government

il A A B
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(3) The chairman shall be an independent

person and the other membors shall be persons
appointed in equal numbers to represent the parties

_to the dispute and any person appointed to represent

a party shall be appointed on the recoramendation of
that party :

Provided that, if any party fails to maks a recom-

.mendation as aforesald within the yreseribed time, the

appropriate Government shall appoint such persons as
it thinks fit to represent that party.

(4) A Board, having the preseribed quorum, may
act notwithstanding'the absence of the chairman or any
of its members or any vacandy in its number :

‘Provided that if the approprlate Government notl-
fieg the Board that the sgervices of the chairman

_ or of any other member have ceased to be avail-

gble, the Board shall not act until & new chairman or
member, a8 the case may be, has been appointed.

6. (1) The appropriate Government may as oecasion

-arises by notification in the offieial Gazette constitute

& Court of Inquiry for inquiring into any matter appear-
ing to be connected with or relevant to an industrial

dispute.

(2} A Court may consist of one mdependent person

- or of such numbsr of independent persons as the appro-

priate Government may think fit and where a Court
oonsists of $wo or mors members, one of them shall be
appointed as the chairman,

(3) A Court, having the prescribed quorurs, may
act notmthstandmg the absence of the chairman or any

- of its members or any vacancy in its number :

Provided that, if the appropriate Government
notifies the Clourt that the services of the chairman have
ceased to be available, the Coury shall not act until »
new c¢hairman has been appointed.

. (7) The a,ppwpmate Government may econ- -

stitute one or more Industrial Tnbunals for the adjudi-
eation of industrial disputes in accordance with the

-provisions of this Aet.

(2) A Tribunal shall consist of such number of
members a8 the appropriate Government thinks fit.
Where the Tribunal consists of two or more members,
one of them shall be appointed as the chairman.

" (3) Every member of the Tribunal shall be an. =
‘independent person

(@) who is or has been a Judge of a High Courb'
or & District Judge, or :

.o {b) 18 qualified for appoxutment as a Judge of o o
ngh Court : :

Provided that the appointment to a Tn’bu ‘1 of )

any serson not qualified under part (@) shall- be
in consultation with the High Court of the Province
which the Tribunal has or 15 intended to. have,

[

[Aor X1V
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b o : (1) If the services
o : Board or of the chairman or other member of a Court or

s Tribunal cease to0 be " available at any time, the
. appropriaste Government -shall, in the case of a
T : chairman, and may in the case of any other member,
CE : appoint another independent person to fill the vacancy,

’ © and the proceedings shall be continued before the Board,
Court or Tribunal so resonstituted..

(2) Where a Court: or Tribunal consist of ons per-

“gon only and his services cease to be available the appro-

priate Government shall appoint another independent:

person in his' place, and the proceedings shall be
continued before the person so appointed.

(3) Where the services of any mermber of a Board

. other than the chairman have ceased to be available,

the appmprmte Government shall appoint in the manner

gpecified in sub-section (3) of section 5 another person

to take his place, and the proceedings shall be. oontinued
before the Board so reconstituted.

9. No order of the appropriate Government appoint-
ing any person as a member of a Board, Court or Tri-
bunal shall be called in question in any manner.

_ CHAPTER III
Reference of Disputes to Boards, Courts or Tribunals
1. (I)ﬁf any industrial dispute exists or is appre

writing,~—

a settlement thereof ; or

© (b) refer any matter appearing to be connected
with or relevant to the dispute to a Court for in-
qulry or

astion :

Provided that where the dispute relates to a publi®
utility service and a notice under gection 22 has been
given, t,he.a,pp_ropria,te Government shall, unless it consi-
ders that the notice has been frivolously or vexatiously
given. or that it would be inexpedient so to do, make a

- veference under this sub-section notmthst&ndmg that any
other proceedings under thi§ Act in respect of the dis-
pute may have commenced, p

(2) Where the parties to an industrial dispute

- or separately, for a reference of the dispute to a Boar

‘Court or Tribunal, the sappropriate Government, if
- < ~satisfied that the persons applying represent the majo-
. rity“of each party, shall make the reference accord-

| mgly

10 a Board or Tribunal under this section, the appro-
, prlate Government “may by order prohibit the conti.
_.. puance of any strike orlock-out in connection with such
-~ dispute which may be m\emstence on the date of the
" reference, .

hended, the appropriate Gtovernment, may by order in

{¢) refer the dlspute to a Tribunal for ad]uth-

of the chairman of a Filling of Vaeanoles‘

Finality of orders
consfituting a

Tribunal.

Referonce of
diannm to
Courts

or 'l‘ribnna.le,
{@) refer the dispute t0 & Board for promoting

1

apply in  the presoribed ~manner, whether jointgj'

(8) Where an industrial dxspute has been referred -

or’
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Procedure, powéré: and d&dies of  Authorities
11. (I) Conciliation officers, Boards, Courts and

.ﬁoﬁieers,Bqarde Tribunals shall, subject to the provisions of this Act,
and Tribu- follow such procedure as may be prescribed.

(2) A conciliation officer or 8 member of a Boards
Court or Tribunal may for the purpose of inquiry into
any existing or apprehended industrial dispute, after
giving rogsonable notice, enter the premises oceupied
.. _ by any establishment to which the dispute relates.
- ~(3) BEvery Board, Court. and Tribunal shall have 7
the same powers as are vested in .a civil  Court under .
the Code of Civil Procedure, 1908 , when trying a suit, V of 1608,
in respect of the following matters, namely :—
(a) enforcing the-attendance of any person a,nd
" examining him on oath ;
{8) compelling the production of documents
and material objects ;

(¢) issuing commissions for the examination of
< ) witnesses ;

(d) in respect of such other matters as may be
prescribed ; .

.end every inquiry or investigation by a Board Court .
or Tribunal, shall be deemed to be a’judicial prooeedmg o
within the meaning of sections 193 and 228 of the '

Indian Penal Code. XLV of 1860

{4) A conciliation officer may call for and inspeet f
any document which he has ground for considering 10 he
relevant to the industrial dispute.

(5) With the consent of all parties to the dispute,
a Courb or Tribunal may, if it so thinks fit, appoint one ox
more persons as assessors to advise it in the proceedings,

(6) Every conciliation officer and every membe¥
of a Board, Court or Tribunal shall be deemed to be a
public servant within the meanmg of section 21 of the
Indian Penal Code. .

Duties of concilia- 12. (1) Where any industrial dispute exists or is
tion officers. apprehended, the conciliation officer may, or where - .

) N the dispute relates to a public utility service and a. ~~ 7

notice under section 22 has been given, shall, hold con-' '

ciliation proceedings in the prescribed manner.

. (2) The conciliation officer shall, for the purpose
of bringing about a settlement of the dispute, without
* delay investigate the dispute, and all matters affecting-
the merits and the right settlement thereof snd may-.© . = -
do all such things as he thinks fit' for the purpose of :::
inducing the parties to come to a fair and- a,mlcab e -
settlement of the dispute. :

(3) If a settlement of the dispute or of any of the
matters in dispute.is arrived at in the course of the
sonciliation proceedings the conciliation officer shall send

. _a report thereof to the appropriate Government together. -
with 2 memorandum of the settlement signed by the
- parties to the dlspute -

XLV of 1860
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(4) If no such settlement; is arnved at, the con-
-oiliation officer  shall, as soon as practlca,ble after the
_olose of the investi'gati’on, send to the appropriate

_Government a full report sctting forth the steps taken
- by himfir ascertaining the. facts ‘and circumstances

‘relating t tbe dispute and for bringing about a settle.
ment the: of, together with a full statement of such
facts and - . ircumstances, and the reasons on account of
which, in h’s opinion, a settlement could not:be arrived
at.

{6) 1f, on a consideration of the report referred to
in sub-section (4), the appropriate Government is satis-
fied that there is a case for reference to a Board or
Tribunal, it may make such reference. Where the
appropriate Government doss not make- such a refer-
ence it shall record and communicate to the parties
concerned its reasons therefor.

{6) A report under this section shall be submitted
within fourteen days of the commencement of the
conciliation proceedings or within such shorter period
as may be fixed by the appropriate Government.

# 18. (1) Where a dispute has been referred to a
Board under this Act, it shall be the duty of the Board to
endeavour to bring about a settlement of the same and
for this purpose the Board shall, in such manner as it
thinks fit and without delay, investigate the dispute and
all matters affecting the merits and the right settlement
. thereof and may do all such things as it thinks fit for the
purpose of inducing the parties to come to a fair and
amicable settlement of the dispute.

. (2) If a settlement of the dispute or of any ‘of the
. matters in dispute is arrived at in the course .of the
conciliation proceedings, the Board shall send a report
* thereof to- the appropriate Government together with
a memorandum of the settlement signed by the par-
, tles to the dispute.

(8) If no such settlement is arrived at, the Board
shall, as soon as practicuble after the . close of the in-
vestigation, send to the appropriate Government a

full report settihg forth the proceedings and steps
taken by the Board for ascertaining the facts
and circumstances relating to the dispute and for

bringing about a. settlement thereof, together with

a full statement of such facts and circumstances,
“its findings thereon, the reasons on account of which,
in its opinion, a settlement could not be arrived at
and its recommendations for the determinaﬁion of
’rbe dispute. '

N (4y If, on the recelpt of a report under sub section
(3) in respect of a dispute relating to a public 'utility

-gervice, the appropriate Government does not make a

- reference to a Tribunal undersection 10, it shall record

.and communicate to the parties concerned its reasons
therefor

Duties of Bospd

(5) The Board shall submit its réport under this-‘ .

sec tion within two months of the date of the notice under

R v—




secmon 22 or mthm such shorter peuod as may be
fixed by the appropriate Government :

[Aor XIV

Provided that the appropriate Government may .

from time to time extend. the time for the submission

‘ ~-of the report by such further periods not exceeding
- : two months in the aggregate : _

i Provided further that the time for the submis”

sion. of the report may be oxtended by such period

‘ag may be agreed on in Wntmg by -all the partxes to

the dispute.

Dutfesof Gourts,  14. A Gourt ghall inquire ‘into the matters refer.
: -ved to it and report thereon to the appropriate Govern-
ment ordinarily within & period of six months from
the eommencement of its mquiry
Dutiesof 15. (J) Where an industrial dispute has be@n
- Tribumals. - peforred to a Tribunal for adjudication, it shall hold
‘ its procesdings expeditionsly and shall, ss soon as
practicable on the conholnsion thefeof, submit jts
- award to the appropriate Government. :

- {2) On receipt of such award, the appropriste .

- Qovernment shall by order in Wmtmg declare tho
~award to be binding :

Provided that where the appropmato Government
- is & party to the dispute and in its opinion it would be
mexpedient on public grounds to ﬁive effoct to the whole
or any part of the award, it shall on the first available
opportunity lay the award together with the statement
of its reasons for not making a declaration es aforesaid
before the Legislative Assembly of the Province, or

where the appropriate Government is the Central Govern- ~
ment, before the Central Legislative Assembly, and’
shall, as soon a8 may be, cause to be moved therein & -

.. resolution for the consideration of the award ; and the

" Legislative Assembly may, by its resolutmn, confirm,
modlfy, or reject the award.

(3’) On the passing of & resolution under the proviso
to sub-section (2), unless the award is ne]eoted thereby,
the appropriate Government shall by order in writi;

" declare the award as confirmed or modified by the
. resolutlon, as the case mav be, to be binding.

(4) Save as provided in the provise to sub-section

(3) of section 19, an award declared to be binding under -

this sectlon eha.ll not be called in question in any manner.

Form ‘of report or  16. The report of & Board or Court and the award

award. of a Tribunel shall be in writing and shall be signed by
all the members of the Board, Court or Tribunal,
ag the ongp may be :

Provided that nothing in this section  shall be .
deemed to prevent any member of the Board, Court
or Tribunal from recording a minute of dissent- from -

o a roport: or awerd from any recommendation made
therein.

\
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: S : . 9
~17. The report of a Board or Court and the award Publicaticn of rs- =

of & Tribunal, together with any minute of dissent ports and awards.

resorded therewith, shall, within a period of one month :

- from the date of its receipt by. the appropriate Govern--
_“ment, be published in such manner as it. thinks fit. ‘

18. A settlement arrived at in the course of con- Persons on whom |

: eﬂ_i&tionproceedings under this Act or an award which

is declared by the appropriate Government to bs bind-

ing under sub-section (2) of section 15 shall be bmd.mg s

on— .
. {a) oll parties to the industrial dispute ;
. : b e MR
i(b) all other parties summoned to
" in the proceedings as parties to the dispute, unless
the Board or Tribunal, as the cate mey be,
rocords the opinion that they wereso summoned
without proper cause ; :
" (¢} where a party rveferred te in clause (&)
_or clause (b) is an employer, his heirs, sue-
cessors or assigne in respect of the establishment
to whieh the dispute relates; :

(@) where & party referred tp in clause (-
or clause (b) is composed of workmen, all persong-
whe were smployed in the establishment of past

- of the establishment, as the case may be, to whisk -
the dispnte relates on the date of the dispute
and all persons who subsequently become employ-
ed in that establishment or part. '

K 18. (I) A sottlementarrived at in the course of Period of operation
\ of sottlemonts .

a eonciliation proceeding under this Act‘shall come inte
operation on such date as is agreed upon by the par-

- t#ies to the dispute, and if no date is agreed upon, on

the date on which the memorandum of the settlement

" is signed by the parties. to the dispute.

(2) Such settlement shall be binding for such pemod

a8 is agreed upon by the parties, and if no such period

is agreed upon, fofa period of six months, and shall
eontinue to be binding on the parties after the expiry
of the period afbresaid, until the expiry of two months.

- from the date on which a notice in writing of an. inten-

sion to terminate the settlement is given by one of the

- paxties to the other party or parties to the. setilement.

(3) An award declared by the appropriate Govern-
ment under section 15 .to he binding shall dome into.
operation on such date as may be specified by the
appropriate Government and shall remain in operation
for such period, not exceeding one year, as may be

- fixed by that Government :

Provided that if, of its own motion or on the

~application of any party. bound by the award, the

appropriate Government considers that there has been

& ‘material change in the circurngtances on which the
- award was based, it mey refer the award to a Tribunal
- Aor a-decision whether or not the award should, by vea-
- -son of such change censes 0 be in operation before the

appear .

setblements and

and awards.

awards ave bind~
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of the award should be determmed by the declsmn
of the tribunal on such referendce.

20. (1) A conciliation proceeding shall be deemed

to have commenced on the date on which a notice

~ of atrike or lock-out under section 22 is received by the
conciliation officer or on the date of the order referring -

the dispute to a Board, as the case may be.

(2) A conciliation proceedmg shall be deemed
to have concluded— .

(@) where a settlement is arrived -at, when
a memorandum of the settlement is signed by the
parties to the dispute ;

/ (b) where no settlement is arrived at, when

the report of the conciliation officer is received
by the appropriate Government or whon the
report of the Board is published under secrtlon
17, s the case may be, or

(¢) when a reference is made toa Court or
Tribunal under section 10 during the pendency
of conciliation proceedings.

{(3) Proceedings before a Tribunal shall be deemed
to have commenced on the date of the reference of

s dispute for adjudication and such nroceed_mgs shall |
_be deemed to have concluded When the award is pub-

lished by the appropriate Government under gection

¢ 19, or where an award has been laid before the @eglsla- &
" tive Assembly funder the proviso to sub-section (2) of

: . [Aoz IV
expiry of the period so fixed, and the peried of aperation .

.| section 15, when the resolution of the Leglslatwe o
Assemblv thereon is passed. T

21. There shall not be mc]uded in any report or

award under this Act any information obtained by -
a conciliation officer, Board, Court or Tribunal in the -
_ course of any investigation or inquiry as to a trade

union or as to any individual business (whether carried
on by a person, firm or company) which is not avail-
able otherwise than through the evidence given be-
fore such officer, Board, Court or Tribunal, if the trade

" union, person, firra or company, in questio,n has made

& request in writing to the conciliation officer, Board,

Court or Tribunal, as the case may be, that such infor- .

mation shall be treated as confidential ; nor shall such
conciliation officer or any individual member of the

Board, Court or Tribunal or any person present at.or -
concerned in the proceedings disclose any such infor- -

mation without the consent in writing of the secre-
tary of the trade union or the person, firrm or com-
pany in question, as the case may be:

Provided that nothing contamed in this section

ghall apply toa disclosure of any such information -
for the purposes of a prosecution under section 100t

the Indum Penal Code,




Industrial Disputes
CHAPTER V

»

Strikes and lock-outs

. 82. (I) No person employed in a public utility Prohibition of
_‘xervme ghall go on strike in breach of contract—

(a)-without giving to the employer notice
of -strike, as hereinafter prov1ded within six
weeks before striking ; or :

(b) within fourteen days of giving such notice ; or

(¢) beforo the expiry of the date of strike
specified in any such notice as aforesaid ; or

(d)-during the pendency of any conciliation
proceedings before & conciliation officer and seven
days after the conclusion of such proceedings,

( ) No employer carrying on any public utility
service shall lock-out any of his workmen—

(@) without giving them notice of lock-out
as hereinafter provided, within ~ six weeks
before locking out ; or

., (b) within fourteen days of giving such notice ; ‘

or

(¢) before the expiry of the date of lock-
out specified in any such notice as aforesaid ; or

(@) during the pendency of any . conciliation
proceedings before & conciliation officer and
seven days after the conclusion of such proceedings,

(3) The notice of lock-out, or strike under this
gection -shall not be necessary where there is alrea.dy in
oxistence a strike or, as the case may be, lock-out in the

public utility serviece, but the employer shall send

intimation of such lock-out or strike on the day
on which it is declared, to such authority as may
be specified by the appropriate Government either gene-
rally or for a partlcular ares or for a partmula,r olass
of public utility -services.

(4) The notice of strike referred to in sub-ssction
() shall be gigen by such number of persons to such
person or persons and in suoh manner as. may be
prescribed.

(5) The notice of look-out referred to in sub-sec.
tion (2) shall be given in such manner 4s may be pres-
cribed.

{(6) If on any day an employer receives from any

_ persons employed by him any such notices as are re.

ferred to in sub-section (I) or gives to any persons em.
ployed by him any such notices asare referred to in sub-
section (£2), he shall within five days thereof report to

that Government may presoribe the number of such
notices received or given on that da¥v.

gtrikes and

- look-outs. '

" the appropriagte Government or to such authorlly as

iy-
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23. No workman who is. employed in any in-
ton ofstrikes  Jugtrial establishment shall go on strike in breach of
and lock-outs. - B

contract and ne employer of any. suoh workman
[sh&ll declare & look-out— : ‘
IR (@) during the pendency of conciliation pro- .
ceedings before a Board and seven da.yzs :
after the conclusion of such procoedings ;

~(b) during the pendency of  proceedings
before & Tribunal and two months after the conolu-
sion of such proceedings; o

(¢) during any perxod in Whmh a settlement or
award is in operetion, in respect of any of the
matters covered by the sottlement or award.

Dlegal strikes and '\/;; R4. (I) A strike or a lock-out shall be illegal i

dodl-onte. (§) it is commenced or declered in contraven-
tion of section 22 or section 23 ; or

(#1) it is eontinued in contravention of an order
made under sub-section (3) of section 10.

{2) Where & steike or loek-out in pwsuance of an
indugtrial dispuie has already commenced and is in ex-
istence at the time of the referenee of the dispute to a
Board, or Tribunal, the eontinuance of such strike or

" look-out shall not be deemed to be illegal, provided that
such strike or lock-out was not at its commeneement in
contravention of the provisions of this Act or the con-

tinuance thereof was not prohibited under sub-sactm&__
(3) of section 10,

(3) Alook-out declared in consequence of an illegal.
~ strike or & strike declared in consequence of an
illegal lovk-out shall %ot be deemed to be illegal.

© 5. No porson shall knowingly expend or apply any
m‘i‘g&‘ggﬂ g -money in direst furtherance or support of any illegal

o “look-outs. gtrike or lock-out. _
CHAPTER VI o
Penalties \~ 
Pem;lty for m;ga] 26. (1) Any workman who commences, continuas
ﬁrfes :.nd or; otherwise aots in furtherance of, a strike which is .
CE-QUUB,

ﬂ]egal under this Act, shall be pumsh@ble with im. - o0
prisonment for & term which-may extend to-one month, - .7
or with fine which may extend to fifty rupees, or with -
both :

(2) Any employer who commences, contmues, or
otherwxse acts in furtherance of a lock-out which s
illegal under this Act, shall be punishable with imprison-
ment for s term which may extend to one month, or with
fine which ma,y extend to one thousand rupees, or w:thv‘
- both. : :

Penslty for N 27. Any person who mstxga’oes or incites others . -
dpstigation, ete.  to take part in, or otherwise acts in furtherance of;

L - a strike or lock-out which is illegal under this Aet :
shall be punishable with imprisonment for a term whioh
may extend to six months, or with fine which may
extend to one thousand rupees, or with both,

»
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i 28. Any person who knowingly expends or applies Penalty for giving
any money in direct furtheranes or support of any finencial aid  to

illegal strike orlook-out shall be punishable with impri- I’B:gf‘gg::“keﬂ and
. sonment for & term which may extend. tosixmonths,or -~ -
_ ‘'with fine whioh  may extend to one thousand rupees,
or with both, - ' : . ‘

29. If any person commits a breach of -any term Penalty for breach
of any settlement or award which is binding on him ©f tettlement or -
under this Aot, he shall on his first conviction there. 8%o™d- -
for be punishable with fine whioh mey extend to two
_bundred rupees and in the evens of a second or subse-
quent conviotion, with fine which may extend to five
‘hundred rupees. )

80. Any person who wilfully disoloses any such in- Penalty for dis-
formation as is referred to in section 21 in ocontraven- 0losing confidential
tion of the provisions of that section shall, on com- nfermation.”
plaint made by or on behalf of the trade union or
individual business affected, be punishable with

. imprisonment for a term which may extend to six
months, or with fine which may extend to one thousand
rupees, or with both, -

8l. (I) Any employer who contravenes the pruvi- Pe}mlty for*other
gions of section 33 shall be punishable with imprisonment offenees.
for a terin which may extend to six months, or with fine

which may extend to one thousand rupees, or with
both. - ,

(?) Whoever contravenes any of the provisions
of this Act or any rule made thereunder shall, if no .
_other penalty is elsewhere provided by or under this
Act for sush contravention, be punishable with fine
which may extend to one hundred. rupees.

" CHAPTER VII
Ma‘scellqmmw” :

32. Where, & person committing an. offence under Offenos by com- -
this Act is a company, or other body ocorporate, or P8ries, ete.
an association of persons (whether incorporated or .
.. not), every director, manager, secretary, agent or
" -other officer or person concerned with the management -
:“thereof shall, unless he proves that- the offence was
s comitted without his knowledge or.consent, he deemed
" to be guilty of such offence. ’ : : :
23. No employer shall during the pendency of Conditions of -
" any conciliation proceedings or proceedings before ;'_gn":':i’;’uii’:ﬁ:gge N
& Tribunal, in respect of any industrial dispute, alter guring pendency
to the prejudice of the workmen oonocerned in such of proceedings. -
. -dispute, the conditions of service applicable to them : <
" . immediately before the commencement of such pro: . g
. .eeedings; nor, save with the express permission in writing
. ~of the- conciliation officer, Board or Tribunal, as the
" case may be, shall he during the pendency of such -
proeeedings, discharge, diemiss, or otherwise punish. -
. eany such workmen, except for misconduot not conneas:
. ¢ ted with the dispute.- : C Gt
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Cognizance of
offences.

Protection of
{persons.

- Representation of

parties.

Proiection of
action taken
under the Act,

Industrial Disputés

34, (1) No Court shall-take cognizance of any

[Aer XTIV

offonce punishable under this Act or.of the abetment -

of any such offence, save on complaint made by or-

under the authority of the appropridte Government.
(2) No Court inferior to that of a Presidency

Magistrate or a Magistrate of the first class shall try

any offence punishable under this Act.

35. (I) No person refusing to take part or to con-
tinue to take part in any strike or lock-out which is
illegal under this Act shall, by reason of such refusal
or by reason of any action taken by him under this
section, be subject to expulsion from any trade union
or society, or to any fine or penalty, or to deprivation
of ary right or beriefit to which he or his legal represen-
tatives would otherwise be entitled, or be liable to
be placed in any respect, either directly or indirectly,
under any disability or at any disadvantage as com-
pared with other members of the union or society,
anything to the contrary in the rules of & trade union
or society notwithstanding.

{2) Nothing in the rules of a trade union or sosiety
requiring the settlement of disputes in any manner
shall apply to any proceeding for érnforcing any right or
exemption secured by this section,  and in any such

a person who has been expelled from membership of

a trade union or society to be restored to membership,.

order that he be paid out of the funds of the trade union

~ proceeding the Civil Court may, in lieu of ordering °

or society such sum by way of compensation or damages

as that Court thinks just. .

88. () A workman who is a party to an industrial
dispute shall be entitled to be represented in any pro-
ceedings under this Act by an officer of a registered

trade union, and any employer who is a party to an indus-

trial digpute shall be entitled to be represented in any such
proceedings by an officer of an association of émployers.

(2) No party to an industrial dispute shall be en-
titled to be represented by a legal practitioner in any
conciliation proceedings under this Act. '

(3) A party to an industrial dispute may be repre-
sented by a legal practitioner in any proceedings before
_a Court or Tribunal. :

// 87. No suit, prosecution or other legal proceeding

shall lie against any person for anything which is in
good faith done or intended to be done in pursuance of
this Act or any rules made thereunder. °

Power to meke 88. (7) The appropriate Government may, subject

rules.

to the condition of previcus publication, make rules for

“the purpose of giving effect to the provisions of this

Aot,
(2) In particular and without prejudice to the

gonerality of the foregoing power, such rules may - :

(@) the powers and procedure of conciliation

“provide for all or any of the following matters, namely :— )

officers, Boards, Courts and Tribunals including

rules as to the sumimoning of witnesses, the produe-
tion of doouments relevant to the subject-matter
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of an inquiry or mvestlga,tlon, the number of mem.’
bers necessary to form & quorum and the manner
~ of submission of reports and awards;

(b) the -constitution and functions of and the -
filling of vacancies in Works. Cominittees, and the
procedure to be followed by such Committess in
the discharge of their duties;

(6) the allowsnces sdmissible to members of.
Courts, Boards, and Tribunals and to agsessors and
- 'witnesses }

(d) the ministerial -establishment which may
be allotted to a Court, Board or Tribunal and the
galaries and allowances payable to members of
such establishments ;

(e) the manner in which and the persons by _
and to whom notice of strike or lock-out may be
given and the manner in which such notices shall
be communicated ; :

(f) the conditions subject to which partms may -
be represented- by legal practitioners in proceedings
under this Act before a Court or Tribunal;

(g) any other matter Wmch is to be or may e
prescribed.

{3) Rules made under this section may prov1de that
a contravention thereof shall be punishable with fine

. not exceeding fifty rupeos.

39. The appropriate Government may by order Delegation of
direct that 'its power under section 3 shall, in such power.

“cironmstances and under such conditions, if any, as may
. bespecified in the order, be exercised by any officer or

authority subordinate to that Government.

40. The Trade Dlsputes “Act, 1929, is hereby re- Repeal of FAet VII

THE SCHEDULE

Industries which may be declared o be public utility
services under sub-clause (w) of clause’ (n) of section 2.

‘1, Transport (other ‘nhan railways) for the em-na,ge

of passengers or goods, by land, water or air.

2. Coal.
3. Cotton textiles.
4, Foodstuffs.
5. Iron and steél.

1
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